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SHRI N. R. MUNISWAMY: Sir, there is 

a Clause and it is Clause 5. 
SHRI SUNDAR SINGH BHANDARI 

(Rajasthan): Sir, there is no answer from 
the Government. 

MR. DEPUTY CHAIRMAN: The hon. 
Minister says that she does not have the 
information at the present moment. 

SHRI A. D. MANI: Sir, it is a very 
relevant question. 

SHRIMATI SUSHILA ROHATGI: Sir, I 
have already mentioned that it is the 
Government employees. I have mentioned 
in my earlier speech and in reply to some 
other question that those who are already 
getting it, they are entitled in future also, 
that is. those who are already entitled will 
be entitled in the future also . . . 
(Interrwptions.) 

MR. DEPUTY CHAIRMAN: All right. 
Whenever the notification is issued, I think, 
it will be made known to the House. 

SHRI CHANDRA SHEKHAR: Yes, Sir. 

SHRI N. R. MUNISWAMY: Sir, we can 
know it if it is clarified. 

SHRI SUNDAR SINGH BHANDARI:  
It should be clarified. 

MR. DEPUTY CHAIRMAN: The hon. 
Minister has said that she does not have the 
information at the present moment. Perhaps 
the category of persons would be decided 
also later. 

SHRI CHANDRA SHEKHAR: By 
notification. 

MR. DEPUTY CHAIRMAN: If the hon. 
Minister gets it in the meantime, she may 
try to give it in the after-noon. Perhaps 
there is no final decision on the categories. 
There may not be any information available 
with the Government also. 

MR. DEPUTY CHAIRMAN: The 
question is: 

"That the Bill be returned." 
The motion was adopted. 
MR. DEPUTY CHAIRMAN: The House 

stands adjourned till quarter past two. 

The House then adjourned for 
lunch at eight minutes past one of 
the clock. 

The House reassembled after lunch at 
quarter past two of the clock, MR. DEPUTY 
CHAIRMAN in the Chair. 

STATUTORY RESOLUTION DIS-
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THE DEPUTY MINISTER IN THE 

MINISTRY       OF      FINANCE/  
 (SHRIMATI SUSHILA 

ROHATGI): Sir, I beg to move— "That the 
Bill further to amend the Indian Stamp Act, 
1899. the Central Excises and Salt Act, 1944 
and the Union Duties of Excise (Distribution) 
Act, 1962, as passed by the Lok Sabha, be 
taken into consideration." 

Sir, the hon. Members are aware I that the 
Government had taken certain steps to raise 
additional resources to meet the expenditure for 
relief of Bangla Desh refugees after discussing 
the matter with the Governors and the Chief 
Ministers of States at a meeting held in New 
Delhi on the 12th October. 1971. 

The    Stamp  and     Excise    Duties i 
(Amendment) Ordinance, 1971 (16 of I 

1971) was promulgated by the President on 
the 22nd October, 1971, with a view to 
impose the following duties with effect from 
the 15th November, 1971: 

(a) an additional duty at a fiat rate of 10 
paise per instrument on Biil of Exchange, 
Bill of Lading, Debenture, Letter of Credit, 
Policy of Insurance, Promissory Note, 
Proxy, Receipt and Transfer of Shares 
falling under Entry 91 of the Union List. 
Under Article 268(2) of the Constitution, 
the proceeds of this additional stamp duty 
would accrue to the States. Since the States 
would make available to the Centre the 
additional revenues so raised, the additional 
duty is collected by means of special 
adhesive stamps t ing the inscription. 
"Refugee Relief". This facilitates 
accounting and subsequent transfer of the 
proceeds by the States to the Centre. The 
additional stamp duty is likely to yield a 
revenue of about five crores of rupees in a 
full year and Rs. 1.9 crores in the current 
financial year. 

(b) an excise duty at the rate of two 
paise per copy on newspapers and other 
printed periodicals. By notifications issued 
under the Central Excise Rules, the 
following categories are exempted from this 
duty: — 

(i) Newspapers and periodicals whose 
average circulation does not exceed 
15.000 copies per publishing day; and 

(ii) Newspapers and periodicals not 
ordinarily intended for sale. 
Like other excisable commodities the 

facility of export under claim for rebate or 
alternatively under bond has also been 
extended to this item. 

To ensure smooth functioning of this 
excise levy, certain procedural relaxations 
like the extension of Self Removal 
Procedure, simplification of licensing 
formalities, requirement of gate passes and 
acceDtance of the licensees' records etc. 
have also been made. 

The above duty on newspapers and other 
minted periodicals was expected  to    yield  
a    revenue  of 
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Rs. 7 crores in a full year and of about Rs. 
2.6 crores in the current financial year. 
However, the exemptions from duty 
referred to earlier are likely to reduce the 
estimated annual collections by aDout Rs. 
1.75 crores. 

Under the Union Duties of Excise 
(Distribution) Act, 1962, the proceeds of 
Union duties of excise are distributed 
amongst the States on the basis of the distri-
bution formula laid down in that Act. Since 
the excise duty on newspapers has been 
levied for meeting the expenditure on relief 
of Bangla Desh refugees, it has been 
provided by amendment of the Union 
Duties of Excise (Distribution) Act, 1962, 
that the proceeds of this duty shall not be 
distributed to the States and will accrue to 
the Centre. 
Sir, it became necessary to impose these 

levies through an Ordinance for the following' 
reasons: — 

(i) Parliament was not then in session: 
(ii) Action had to be taken immediately 

to raise maximum resources, as delay 
would have impeded our efforts in this 
direction. 

(iii) Steps were to be taken to make the 
special adhesive stamps available to the 
general public. A large number of stamps 
had to be printed at the Security Press. Fur-
ther, steps were also to be taken to make 
these stamps available in all the treasuries 
etc. throughout India. 

(iv) For the purposes of imposition of 
excise duty on newspapers and other 
printed periodicals, it was necessary to 
initiate licensing formalities and to make 
the prospective licensees familiar with the 
excise procedure including the formalities 
under the Self Removal Procedure. 

(v) It was also necessary to make all 
other administrative arrangements for the 
collection of the duties from the appointed 
date. 

(vi) The date of effect of levies had to be 
kept as 15th November, 1971. as the above 
preparatory steps were required to be taken 
to avoid inconvenience to the public. Sir, I  
commend the present Bill, 

as passed by the Lok Sabha, which seeks to 
replace the above Ordinance for unanimous 
acceptance by the House. Hon. Members 
will agree with me that the objective 
underlying the Bill is for a laudable 
purpose. 
Sir, I move. 
The questions were proposed. 
MR. DEPUTY CHAIRMAN: Mr. Sanyal. 
SHRI N. G. GORAY (Maharashtra): Mr. 

Deputy Chairman, before my friend, Mr. 
Sanyal, speaks, may I seek your permission to 
say a word or two? Mr. 'Bhandari, while 
opposing this sort of levy, has put forward 
certain points of view. We thought that when 
the Finance Minister was making her speech 
she would reply to them. 

MR. DEPUTY CHAIRMAN: She was only 
moving the motion for the consideration of 
the Bill. When she replies at the end, perhaps 
she will refer to all the points raised. 

SHRI PITAMBER DAS (Uttar Pradesh): It 
is very difficult to anticipate what Mr. 
Bhandari was going' to say. 

SHRI SASANKASEKHAR SANYAL 
(West Bengal): Mr. Deputy Chairman, it is a 
very unfortunte position in which we are 
placed today. The newspapers are the Fourth 
Estate and the people who read them are the 
Third Estate in a democracy. There is 
confrontation between the two valuable Estate 
of democracy. When the question of levy 
comes and a choice has to be made between 
the two, the choice is clear. After all, the 
newspapers earn and the newspaper readers 
only learn, if it is a question of putting a lew 
between earnings and learning, I think, the 
answer is clear. Those- who earn should bear 
the burden of the levy and those who learn 
should not be visited with this levy. 

SHRT MAHAVIR TYAGI (Uttar sh):   
What about tuition fees? 

SHRI SASANKASEKHAR SANYAL: 
We are getting tuition fee without learning. 
We are learning and earning. That makes 
some difference. After all. who reads the 
newspaper— If you go early morning tc 
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[Shri Sasankasekhar Sanyal.] 

the street corner, you will find many people. 
Hawkers, ordinary labourers, even sweepers, 
cobblers, teastall-holders all rush to the street 
corner in order to get hold of newspapers. 
Some of them read and some others read out 
to others. Why? They want to know how 
things are going on in the world. Particularly 
today they want to know how things are going 
on about Bangla Desh over there and the 
impact of Bangla Desh over here in our State, 
Here for some time, when the newspapers 
suddenly raised the prices, along with the levy, 
the people who wanted to know everything 
and had a clear idea were put to confusion and 
to wide speculation. This was the sort of thing 
which immediately called for some drastic 
action from the Government. I do not know 
why the maintenance of internal security was 
not considered at that time and the 
Government did not show the red eye, so that 
the earning machines of newspapers would 
have come to their senses forthwith. 

You are putting this levy. But before that 
there was also the extra price. There has been 
a revision there. What I submit is. what has 
happened to the extra earning that has been 
made by the newspapers in the mean-time9 
Some newspapers sell only with the extra 
levy. But some newspapers in Calcutta have 
sold with 2 paise plus six paise extra. Some 
other newspapers also have suddenly gone up 
to as much as eight paise—2 paise plus six 
paise. Have thev been asked to eive it in 
favour of Bangla Desh? Are they losing? If 
they did not lose at that time, why did you not 
collect that extra in the name of Bangla Desh? 
This 2 paise levy also should not be the 
burden of the newspaper readers. Unemployed 
young men read the newspapers. They read 
the 'Wanted' columns. We cannot give them 
employment or employment insurance. But we 
force them to give two paise extra for seeing 
whether any appointment is anywhere avail-
able. The agriculturists read the newspapers 
because they want to know the price 
conditions, they want  to  know the  prospects  
of the 

price of agricultural products. Why do you 
drive them into this predicament? Therefore, I 
plead with the Government. After all, on this 
issue there is no difference of opinion, and the 
Bangla Desh issue must be made and 
maintained popular. If the Bangla Desh issue 
is used for such purposes, then there is no end 
to all this and the whole Bangla Desh issue 
will become unpopular. Therefore, this excise 
should not fall upon the reader. 

Sir, you know that excise has got its 
notional meaning also. It is like liquor and 
ganja. And they want to smoke ganja from the 
hands of ths poor readers. That is very 
unfortunate. 

Then there is another matter. Newspapers 
are public utility services, they are essential 
services. They have been earning not only 
through selling newsprint in the black market, 
but also by selling newspaper at a higher rate 
to the readers, and they are earning profits 
through advertisements. They get big 
Government advertisements. If any Minister 
could not speak in good language, they put it 
in good language and boost the Minister. And 
the advertisements that they get from the 
Government are very lucrative. 

 
SHRI SASANKASEKHAR SANYAL:  ̂ ?rrf 

?JT cfr f|  ̂TIT, ^q-p-r sRTr SjrfqrrriTr,. I do not 
have teeth. My 
face cannot be painted properly. You are 
always enamoured of those who have got good 
appearance. But on this side there is no good 
appearance. 

Sir, I was saying that the newspaper people 
get so many advertisements from the big 
commercial concerns and from the 
Government. Let them discard a particle of that 
profit in favour of Bangla Desh. It wil] not be 
harmful to them. In fact it will be a healthy 
trend. It will also put the newspapers into a 
position of glory which thev want to enjoy. But 
they have well become addicted to the policy 
of profit Only if they sacrifice something, they 
will induce some respect among 
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the readers, so far as the big industrial 
combines running the newspapers are 
concerned. On the Sunday issues this six 
paise extra is to be paid. But in the Sunday 
issues of the big papers of Delhi, two-
thirds or three-fourths of the space is occu-
pied by the advertisements. 
I read my Ananda Bazar Patrika and  
Jugantar   coming    every  evening  from  
Bengal.  Very  much  more than  half   their   
space   is   occupied with advertisements and 
we are left with  scanty   things   to   read.   
These advertisements   give   them  so much 
profit. Why should they increase the price at 
all? Why should these daily napers increase 
the price of Sunday issues? After all,  the 
advertisement takes   bulk   of   the space, so  
manv pages extra.  It is a    bilateral deal 
between the    business    side  of  the 
newspapers and the government and other 
parties who put insertions by way  of  
advertisements.   If  this    is the bigamy  
between  the two, why should  the  third  
party, the reader, who  is  neither   of   the   
bride's  side nor of    the    bridegroom's side,    
be compelled to pay more? It is neither 
arithmetic nor    logic.    Therefore, I would 
submit. Sir. that you tax these newspapers. 
You  appoint a committee of enquiry to see 
how far they are  making   profits   and  then    
you might  go   in    for    super-tax    upon 
them. This will also open a window to see 
how   much    newsprint   goes into the black 
market. They show inflated figures   Thev  
get  more  from the    newspapers.    They    
have    got their  satellites,  small   napers.   
They feed them at thp black market rate and 
they make their    humble  profits.   
Therefore,   the   nrudent  course for the 
hon'ble Minister would have been—it   is   
still     nossible—to levy two paise on napers 
with a  circulation   of   50,000.   and   
above,   and  for papers  between   20,000—
50.000   make it  one    paise  and make    it 
nil for papers with  lesser  circulation.  That 
will answer thp    needs of the moment.  
This  wiH  also   do   some   sort of justice 
between  a paper and    a paper  becaus",   
after   all   it   is    the extra    income    
which     has    to    be taxed first,  it  is  tbe  
substantia]   income which   his  tn be ts--ed   
first   T am sorrv to c">w that "n0r>ip who 
do not have anv extra income have to 
J(N)8R8S—9 

be settled with extra levies. This is not natural 
justice. Therefore, I plead that natural justice 
ought te weigh with the Government. 

In   this    connection,  Sir,  may have  a very    
uncomfortable matter raised here? I hope my 
friend, Mr. Yajee, will not jump up. 

SHRI A. D. MANI (Madhya Pradesh) : He 
does not jump up. He only shouts. 

SHRI SASANKASEKHAR SAN-YAL: 
Sometimes he jumps at me because we were 
shoulder to shoulder. I say this because I had 
been to some of these camps on the borders. I 
live in the Nadia-Murshida-bad area. 
Although I cannot visit these places very 
frequently on account of growing age, still I 
have gone there. 

AN HON'BLE MEMBER: You are young. 
SHRI SASANKASEKHAR SAN-YAL: 

Youth is also growing. There should be a 
Parliamentary Sub-Committee in order Io 
investigate and supervise how the money, 
which is collected in the name of Bangla 
Desh, is being spent in the camps. 

SHRI A. D. MANI: Very good point. 
SHRI SASANKASEKHAR SAN-YAL: 

Although I belong to a particular party, still I 
do not grudge a good thing being done by any 
other party. I have gone there and I have seen 
that local people who have served the Bangla 
Desh refugees when they came, when there 
was no machinery, they do not get anything 
now. 

SHRI PITAMBER DAS: I want to know 
whether he wants the committee for purposes 
of appreciating the performance or for 
criticising the performance. 

SHRI SASANKASEKHAR SAN-YAL: 
For assessing the performance. 

STTRI SHEEL BHADRA YAJEE: For 
creating confusion also. 

SHRl   SASANKASEKHAR    SAN-YAL:I  
have    seen the    Sharnarthisare  under   the   
organisation   of onlyone party. Even    those 
who do notI  belong   to that  party  and   who 
are. 
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[Shri Sasankasekhar Sanyal] residents of a 
place 20—40 miles away, they are inducted. 
And halt of the things available for the 
Sharanarthis goes to these people. Now they 
are setting1 up volunteer organisations as a 
machinery for the election when it comes 
there. Incidental blackmarketing, incidental 
corruption, and incidental nepotism are 
rampant there. 3 P.M. 

I have some good friends there. They 
belong to other parties. I have some friends 
who belong to the Congress (R). They do not 
like this sort of things there. But then the 
ruling parly has made it a point to induct only 
those persons who will stand by them in the 
elections and exclude these who will never 
stand by them in the elections. (Interruptions! 
I have given my personal experience. I am 
prepared . . . (Interruptions) I car prove it to 
the hilt . . . 

SHRI SHEEL BHADRA YAJEE : Yon 
can prove anything because you are  a vakil. 

 
(Interruptions) 

SHRI MAHAVIR TYAGI: If there is fny 
truth in these allegations, then an  
investigation  is required. 

SHRI SASANKASEKHAR SANYAL: If 
there is no truth in the allegations, I am 
prepared to resign my seat in Parliament. 
Come along, ace ?pt this challenge. If relief 
sup-plies come to the sharanarthis, half the 
things go to the blackmarketeers of the 
Congress Party and the re-ma ning half goes 
to the sharanar-thi:. Some of them is sold to 
the Cor gress volunteers and these Cong-res; 
volunteers . . . 

IHE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIA-MF NTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT/ 
ujanusm'AJ:   Sir,  there i ™ no truth inthat 
charge. 

(Interruptions) SHRI 
MAHAVIR TYAGI:  Let all facts come t ef 
ore the House. 

SHRI DEV DATT PURI (Haryana): Sir, I 
protest vehemently against this wild 
allegation. I ask him to make this statement 
outside the House. 

SHRI SUNDAR SINGH BHANDARI: 
Yes, we have been making it outside the 
House also. We have deliberately not tried to 
expose you. If you insist, we will prove what 
is going on in the  refugee camps. 

SHRI DEV DATT PURI: We are not 
dependent on your mercies. I ask you to make 
this statement outside the House. 

SHRI SUNDAR SINGH BHANDARI: We 
have made it outside also. If you are deaf, we 
cannot help you. 

 
MR. DEPUTY CHAIRMAN: Order, 

please. Mr. Sanyal, please  conclude. 
SHRI SASANKASEKHAR SANYAL: Sir, 

heat does not pay. What is needed is light. I 
am prepared to throw light. But they want to 
remain always in darkness. They will not face 
light. 
SHRl A. D. MANI: Mr. Deputy Chairman, 
Sir, I am not at all happy that this and other 
Ordinances should have been placed before 
the House and Bills should have been 
introduced to ratify these Ordinances. Sir, it 
has been mentioned in the other House that 
over Rs. 900 crores are yet to be realised as 
tax arrears, and this has been reported by the 
Auditor-General himself. Now, if a business 
concern carries on its affairs in the manner in 
which the Government is doing, the Managing 
Director will be sacked. The t thing; that a 
business concern tries to do is to see to the 
quick and ?edy realisation of arrears. While so 
much of arrears are yet to be collected, the 
Government has brought Bills which are going 
to yield Rs. 6 or Rs. 7 crores as in the case of 
ipers and other smaller items. I wonder 
whether the Government would like to 
continue the precedent of bringing taxation by 
Ordinances. Sir, I hope that these are the last 
Ordinances which have been issued by the 
Government because taxation should be 
brought forward as a Bill 
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before Parliament and Parliament's approval 
should be sought before it is introduced. 

Sir, I would like to concentrate on clauses 
3 and 4 of the Ordinance which relate to 
newspapers, a subject about which, I am 
sure all Members will agree, I can speak 
with some knowledge. My hon. friend, Mr. 
San-yal spoke about newspapers making 
huge profits. I would like to dispel the 
impression that newspapers are making huge 
profits. Even one of the so-called 
metropolitan papers, published in Delhi-i do 
not want to mention the name of the paper; 
it has got an edition in Calcutta—is running 
into a loss of Rs. 8 lakhs per quarter. 

Sir, when this matter of excise duty on 
newspapers was considered by the 
Constituent Assembly, it was due to the 
effort of Mr. T. T. Krishnamachari that this 
was put on the Central Schedule and not on 
the State Schedule. Mr. Krishnamachari felt 
and others agreed with him that this power 
should not be given to the States but only to 
the Central Government. And for the first 
time in the history of India the newspapers 
are being taxed. On the ground of principle 
this taxation is open Io grave objection 
because it is a taxation on knowledge. If you 
are going to tax newspapers, why not tax 
books? Books are also printed matter. Now it 
opens up many theoretical objections 
regarding, taxation and knowledge. Whether 
newspapers give knowledge or not, I am not 
in a position to say now. But I would like to 
say also, however competent the Ministers 
may be. however competent the Deputy 
Finance Minister may be in her subject, 
Ministers in general do not understand two 
professions, medical profession and 
pewspaper profession. These are the two 
professions which only the practitioners in 
this profession understand .  .  . 

AN HON. MEMBER: Legal profession 
also. 

SHRI A. D. MANI: In legal profession 
anyone who has got common-sense can 
argue. Law is sometimes commonsense.     
Sometimes    law   is 

without sense also. But I would like to say that 
as far as newspapers profession is concerned, I 
was a member of the Press Commission, I was 
Vice-Chairman of the Small    Newspapers  
Committee  which  conducted extensive 
inquiries into the    conditions   of the    
newspapers   industry. The principal fact that 
the Government should  realise  is  that this  is 
only industry where cost of production is not 
related to the sale value. Sale value is 
determined by convention. In Britain it was    
one    penny per paper 25 to 30 years   ago.    
'The Times'    is sold    for old    six pence. 
Similarly, in India  we    have    been 
accustomed to one anna newspapers, two    
anna newspapers. The cost of production does 
not count at all in determining    the   sale value 
of the newspaper. Unfortunately the cost of 
production of newspapers has   gone up in 
recent years on account of the rise in the price 
of newsprint, thanks to    devaluation    and 
thanks also to overseas    producers    of     
newsprint raising the value of newsprint. NEPA 
newsprint    has    recently raised its value by 25  
per cent. All that goes into production costs. 
Now you will be very much surprised to know 
that 'Hitavada' which you read in Nagpur costs 
38 paise per copy but is being sold for  12 paise  
per copy.  But on account of the excise duty the 
price has changed. Therefore, customs de-
termine the value of newspapers and not any    
other    consideration.    Mr. Sanyal spoke about 
huge profits that are  being made by  
newspapers.     I would like to tell you as one 
who was   Vice-Chairman    of   the   Small 
Newspapers Committee that medium 
newspapers  and   small     newspapers are    
running  into heavy losses because  the 
newspaper industry    is  a protected industry 
from the point of view of labour. There is the 
Working Journalists Act. We are asked to a   
financial   burden which no er     establishment  
or  industry  is ed to bear. I am not complaining 
about this burJen.  But we are in a very 
disadvantageous position in re-d to the  control 
of costs. This is er which, must be   borne   in 
mind.      The      honourable     Deputy Finance 
Minister might note that she has levied a 2  
paise   flat    duty    on •,'spapers.   Now,   2   
paise   for   the 'Times of India' means nothing, 
But 2 
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[Shri A. D. Mani] paise for small 
newspapers of Rajasthan or Kashmir means 
quite a lot. You must also see the per capita 
income of the people living in those areas. 

A man who stays in Delhi does not mind 
spending 2 np. extra on his newspaper. 
There are various other considerations in 
regard to fixing of the excise duty on 
newspapers. If I had been consulted in the 
matter—I know government does not 
consult anybody before taxation measures 
are announced—I would have told them that 
if some duty had to be levied, it should be a 
graded duty and not a flat duty because the 
burden of 2 np. on a paper which has a 
circulation of 17,000 is greater than 2 np. for 
'The Hindu' or 'The Statesman' or 'The 
Indian Express'. 

The other point I wanted to bring to the 
notice of the Deputy Finance Minister is that 
the newspapers have raised their price now 
and the customers are complaining. In 
Calcutta there was a newspapers hawkers' 
strike. Years ago Government brought 
forward the News Price Page Schedule 
Order. This was struck down by the Supreme 
Court in the Sakal case which has been 
quoted in connection with the 25th 
Constitution Amendment Bill. The Supreme 
Court considered it an interference with Art. 
19(1)(a) relating to freedom of expression. I 
would suggest to the Deputy Finance Minis-
ter that this is the most appropriate time to 
enforce the Price Page Schedule Order and 
with the little influence I have with the 
newspaper profession, I would ask the 
newspapers to accept the price page schedule 
because newspapers are finding it very 
uneconomic to bring out a large number of 
pages. Why should government hesitate to 
bring forward price page schedule now in the 
existing emergent situation. I would like the 
hon. Deputy Finance Minister to bring this 
matter to the notice of the Ministry of 
Information and Broadcasting. In fact I was 
talking to some person in regard to this mat-
ter. I was told: "If you yourself offer price 
page schedule, many newspapers will accept 
it, because they have got    to    pay   this   
extra 

duty."  The  costs  are going  up  and it will te a 
very good protection to small    papers. The  
recent  agitation against the rise in the price of 
newspapers is against the very  spirit of the    
price  page  schedule order because   what   the   
newspapers   have done is because their cost of 
production has gone  up, they have raised the 
price. I would like to say further that the 
Deputy Minister of Finance might   consider   
the question of   exempting newspapers below 
80,000.  I am told that as a result of a depu-
tation which waited on the Finance Minister 
from Maharashtra, the Finance    Minister 
agreed to waive the excise duty in the case of 
newspapers with a circulation    of    15,000.    
This 15,000 limit was fixed by the    Small 
Newspaper Committee  before  devaluation. In 
1965 we reported and in 1966 there was 
devaluation. The price of newspaper went up 
and the Nepa newsprint has gone up still 
further. There is no point in sticking to 15,000 
as the norm for determining a small newspaper. 
My suggestion,    as    one who has spent in tne 
profession for 40 years,   would   be  that the  
newspaper is not viable or economic unless it 
has got 30,000  circulation.  It is, therefore, 
better to fix it at 30,000 and exempt 
newspapers    altogether which fall below that 
category. 

The other point that the Deputy Finance 
Minister should bear in mind is that 
newspapers are published from various 
centres. The government is obsessed with the 
newspapers combine. There is one newspaper 
in Madhya Pradesh published at these 
centres—Indore, Raipur, Nagpur, Bhopal and 
Jabalpur. You know the paper called 'Nav 
Bharat'. This is not a very big paper. It does 
not make millions as some people imagine. 

Sir, in the case of this newspaper what the 
Government must do is that the combined 
circulation must be taken into account. It is 
extremely unfair in the case of the "Nav 
Bharat". I know, Sir, in the case of this paper, 
some of the editions are losing. My own 
paper, with which I have no financial interest 
at all and in which I have worked always in an 
honorary capacity for the last 35 years and I 
have not drawn any salary, is running at a 
loss. Now, to 
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raise the price, because you have said 15,000, 
for both the units, mtans hardship which 
these small newspapers cannot bear. The 
suggestion I would like to make to the 
Ministry is . . . 

AN HON. MEMBER: What about your 
paper? 

SHRI A. D. MANI: Mines is a medium 
newspaper according to their definition. 

SHRI JAISUKHLAL HATHI (Gujarat):   
Mani is big! 

SHRI A. D. MANI: This Mani is not big. 
He is a little vocal. My point is .  .  . 

SHRI OM MEHTA: What is the 
circulation of the  "Hitavada"? 

SHRI A. D. MANI: It comes to about 
16,000 to 18,000. That is all and it would not 
cross the limit and that is where my 
suggestion comes. What I am suggesting is 
that you should take the individual units into 
consideration. In the cause of the "Nav 
Bharat" some papers are always above 
15,000. Tax them. Why tax the unit which is 
losing. This is unscientific and cannot be 
justified. Do not bring in ownership 
considerations into this matter. 

SHRI A. G. KULKARNI (Maharashtra):  
You are an Editor also. 

SHRI A. D. MANI: I am an Editor. But I 
have been an M.P. for a longer time than you 
have been as an M.P. 

SHRI A. G. KULKARNI: But memtership 
is different from editorship1. 

MR. DEPUTY CHAIRMAN: All right, 
please. 

SHRI A. D. MANI: Sir, the ether point 
that I would like to bring in is this: As I said, 
politicians and the Ministers understand 
many problems. But I want to repeat the 
point that they do not understand the newspa-
pers at all and they do not understand the 
newspapers as much as we do. 

Sir now the Minister says, under Clause S 
of the Bill, "Newspapers and all other 
periodicals." Then, Sir, 

the     Explanation      says    something which 
means "any printed periodical, containing    
news and comments on news". Sir, there are 
scientific journals which    comment    on    
scientific news. Do you want to put a tax on 
scientific journals? Sir, there are art journals 
which comment  on     items connected     with    
art.    There     are fashion journals wihch    give    
news and    comment    on news  about the 
mini-skirt  and all other    things    of this nature 
and    it    is    also   news. Therefore,    Sir,    I     
would like the Government to consider the 
question of exempting all papers which do not 
fall into the categories of dailies and weeklies,  
any    of    the     periodicals. There are monthly 
periodicals, periodicals  of stories,  short 
stories.  Is it a  periodical?  There  are    
references also to the current news in them and 
there    are     also cartoons about the political    
figures    in    the     monthly periodicals. Why 
should the Government try to tax these poor 
monthlies, the  poor  fortnightlies, and the poor 
quarterlies.    It is totally unnes-sary for the 
Government to tax these journals    and it 
means hardship for the management as well as 
the readers. 

Now, Sir, the hon. Minister stated in the 
other House that she was going to get Rs. 7 
crores from this taxation on newspapers and 
during the current year, during the unexpired 
portion, she is going to get Rs. 2 crores. Sir, 
let them stop constructing one building in 
New Delhi in the Parliament. Street area or 
somewhere else and they will make that 
money and, so, Sir, this Rs. 7 crores is a small 
one. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Only then the scarcity of  
accommodation will be met. 

SHRI A. D. MANI: Sir, Rs. 7 crores means 
four days'(Ttme Bell rings.) money spent on 
refugee relief. I would,, therefore, like the 
Minister to consider the suggestion that these 
dutie; should be continued till only the budget 
session of Parliament and that she should im-
mediately take steps to see that re- 

| lief is    given . . . (Time Bell rings.) 
| Sir,  I am finishing now. 
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SHRI AKBAR ALI KHAN: Mr. Mani's 
suggestion is a very good one. 

SHRI SUNDAR SINGH BHANDARI: 
There should be a tax on talking also. 

SHRI A. D. MANI: What is it? 
SHRI AKBAR ALI KHAN: He says that 

there should be a tax on talking also. 

SHRI A. D. MANI: Sir, if such a tax is to 
be put, it will not fall on me, because 
whenever I speak, I do not cross the time-limit 
and I speak to the point. So, Sir, my request is 
that you should try to avoid fresh duties. 

Let us not bother about Rs. 2 crores. Let us 
have a graded tax. And for Heaven's sake, 
exempt journals below 30,000 circulation. 
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SHRIMATI SHUSHILA ROHATGI: Sir, I 
am extremely sorry if I did not rise up to the 
expectation of Shri Bhandari in refuting some 
of the charges that he has levelled, or in 
clarifying certain things. But I think I did not 
rise at all, and since I had no tantric powers of 
explaining myself without speaking, I just do 
not know how I could have intercepted the 
hon. Member. 

SHRI SUNDAR SINGH BHANDARI: 
You could have if you wanted to. 

SHRIMATI SUSHILA ROHATGI: With 
your consent and with your permission, Sir, I 
am now going to speak to reply to certain 
comments. 

SHRI SUNDAR SINGH BHANDARI : 
Then it means that the questions raised by me 
while moving my Resolution, there were no 
official comments on them, and, I have replied 
to my own Resolution without hearing or 
being given the opportunity to hear any 
comments from the Government. 

SHRIMATI SUSHILA ROHATGI: After I 
have explained, if I do not think that we have 
much left after that, I think, it was not very 
fair to have a comment made when one is not 
given the privilege or the chance to speak. 

Anyway, Sir, I am very grateful for the very 
valuable suggestions that have been made by the 
various Members, and of course we are not 
generous. We are not medical men, we are not 
specialists, as some of our colleagues have said. 
But the criteria are, I suppose, the same whether 
we are elected to this side or we are elected to 
the other side and today, the issue before us is a 
very important issue and I wish certain issues I 
were not raised today as they have been by 
certain Members. I think this was an occasion 
when all the bitterness, which has crept into this 
occasion today, could have been avoided    in  
fact, should have  been 
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avoided, and I think some Members have 
certainly not contributed to the cause of 
Bangla Desh by having mentioned many a 
thing, and I am sorry that certain things 
have been done. 

Now, Sir, in so far as the Jana Sangh is 
concerned, they made a very good case of 
their cause, but the main attack has been that 
there was a deliberate attempt on the part of 
the Government to ignore Parliament and to 
have brought the Ordinances to take effect 
on and from that particular day. I think, Sir, I 
have explained that thing in detail yesterday, 
and I would not like to dwell on it again, and 
I would appeal to Mr. Bhandari and through 
him to the other colleagues that there was no 
intention on the part of the Government to 
treat the House with any contempt whatso-
ever. That question does not arise, and if 
there is any fear or any apprehension, we 
would like to clarify the position, as we did 
the other day, today also. As I said earlier, it 
was a coincidence that the date has clashed. 
Otherwise, there was nothing wrong with us. 
Now, apart from that there is a great 
difficulty when we levy a tax of the type that 
we levied yesterday, that is, the railway 
fares. We are accused of hurting the feelings 
of the common man. 

Today when we levy a tax on inland air 
travel we are accused again of hurting the 
other element. 1 do not know how far, in 
which way to accommodate everyone there 
because either it is the poor man's bogey 
which comes into it or, if not the poor man's 
bogey—and it is a far-fetched imagination—
there are sympathisers even for those people 
who pay for air travel. So for every action of 
the Government it is accused on some 
ground or other. 

About the notification, I think it has been 
there before everyone. It is a notification of 
the 5th November where an Explanation has 
been given for all the things which have 
been exempted. It is very very categorical 
and I do not know why people should have 
any doubt. 

SHRI SUNDAR SINGH BHANDARI: 
This notification is in pursuance of the 
Ordinance that was issued which means once 
the Ordinance lapses this notification also 
goes. 

SHRIMATI SUSHILA ROHATGI: This 
notification which was issued on the 5th 
November exempts certain newspapers and 
periodicals. That has been very very clear. It is 
issued under rule 8(1) of the Central Excise 
Rules. For your clarification that point also is 
there. 

MR. DEPUTY CHAIRMAN : Would that 
notification have the force of law? 

SHRIMATI SUSHILA ROHATGI: Of 
course. Sir. The rule-making power is there. 

Now, the main point which has really 
troubled me and which I would like to argue 
with my friends is about the definition of 
"visthapit". Mr. Bhandari, I am sorry there is 
one point which you had mentioned —that 
you would like the word "visthapit" to be 
there. I fail to understand how a senior 
Member like Mr. Bhandari could have thought 
that there can be any other "visthapit" in the 
country than those who are affected by this 
tragedy. 

SHRI SUNDAR SINGH BHANDARI : 
You have not used the word "visthapit"; you 
have used the word "sharnarthi" and that there 
are so many "sharnartbis" here. 

SHRIMATI SUSHILA ROHATGI: 
In the present context can we think 
of any other "saranarthi"? Is not the 
entire atmosphere of the world re 
verberating with the tragedy that 
has happened there? Can we think 
cf any other "saranarthi" just now 
except the Bangla Desh "saranar- 
this?" I think it is undermining the 
importance and the magnitude of 
the tragi hich has been perpet- 
rated there. I do not think he really 
means that when he used the word 
and I v Ii him not to give 
l"" much  al i to the argument 
that is stated here. That might have been a 
political argument. 
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The  other point is mentioned bv our friend, 
Mr. Sanyal of the CPM, who is a very senior 
Member.    He said that the young people, 
educated people are grudging paying this two 
paise excise which is being     levied on the  
newspapers.  I  think he has under-rated and 
under-estimated the patriotism and  the 
goodness  of  our young  people today. I do  
not think any man,    old or young—especially 
the younger people—would object to this levy  
of two paise. I think it is doubting their 
patriotism, something which even our friends 
in the CPM would  not    have   meant     
whatever may have been the words used. All I 
may say today is that there is an involvement 
of the public as a whole in a good cause and 
for    getting    a sizeable sum  of money 
through  the mass    media—-for    a    good    
cause— and without much of administrative 
difficulties in a matter in which all the  people    
wanted    to     contribute irrespective  of party  
affiliations.     I thought this is the    charge    
and   I would not like to substantiate it. 

About Mr. Mani, he is a very good 
journalist and he has made certain very good 
suggestions, especially about the Price 
Order. I will pass them on to the 
Information Ministry which is directly 
concerned with it and they will consider the 
matter whether it really deserves 
justification under the arguments made 
there. 

About the Jana Sangh, the main charge 
they have levelled against us is that we 
procrastinated, that we delayed, that v/e did 
not give our decision at that time and, 
therefore, the entire bungling was due to the 
Government's incoit-ect policy, That is the 
incorrect policy. 

Sir, we do not have to look back very far. 
We have to look back to the performance of 
the Jan Sangh. Whenever and wherever they 
have got an occasion to be in any Ministry-
making in a State—there have not been 
many Staee> . . . 

SHRI SUNDAR SINGH BHANDARI :  
Is this the proof? 

SHRIMATI SUSHILA ROHATGI: We 
know in our State of Uttar Pradesh .  . . 

SHRI SUNDAR SINGH BHANDARI: 
You may beat about any tush. This is 
beating about the bush. 

SHRIMATI SUSHILA ROHATGI: We 
judge according to the performance and 
based on the past performance of the Jan 
Sangh Party, we are not in a position to 
accept what they dictate and. therefore, we 
think the world has come to realisation to 
vindicate the stand that has been taken by 
the Government on this issue  of Bangla 
Desh. 

Coming to certain other things concerned 
with this Bill, Sir, we know there were 
certain administrative difficulties. About 70 
crores of stamps had to be printed in the 
Security Press. They needed sometime and 
the machinery they have could not be used 
together, exclusively for printing these 
stamps alone. They were stamps of various 
denominations, of various kinds. Another 
shift has been introduced. We knew that it 
required some time and, therefore, from that 
point of view, it was necessary not to cause 
inconvenience to the public. If adequate 
number of stamps were not available, the 
public would have been put to a lot of 
inconvenience so far as disbursement of the 
money and other things were concerned. 

About the newspaper, the main thing that 
can be said, that was motivated by the 
reason that they had to get familiarity with 
the excise formalities including the self-re-
moval procedure and that necessitated some 
time. If the newspapers were published and 
they could not be circulated because of the 
completion of these formalities, a lot of in-
convenience to the extent of paralysing the 
industry would have been there. These were 
the reasons why it had to be instituted. 

I would only like to say that because of this, 
as far as newspapers are concerned, it would 
be correct to say that nearly 75 per cent of 
the 'spacers would fall under the exited 
category. The figure of 90 to 95 is the 
aggregate percentage both for periodicals 
and newspapers. If periodicals alone are 
taken, then 96 per cent of them would come 
under 
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category of having a circulation of less than 
50,000. All these figures are with reference to 
the number of newspapers and periodicals. 
Thus 75 per cent would be in the exempted 
category and the balance 25 per cent would 
fall in the duty-paying category. That too I can 
divide, if the House is interested, but I would 
not like to take the time of the House. I have 
more details, but now I will speak on one 
more point. 

Taking the 1969 figures, the circulation of 
medium and big newspapers on an aggregate 
is 6.2 million approximately per day aggregate 
out of the total of 7.8 million per day. In other 
words, 80 per cent of the circulation was 
accounted for by the big and medium 
newspapers. The same is about the periodicals 
and I think that meets the arguments of the 
Members. 

I would only say that much in reply to all 
the points have been asked. As we stand 
united on the Bangla Desh issue, I only wish 
that we will get the united support that we 
deserve. 

MR. DEPUTY CHAIRMAN: The question  
is: 

"That this House disapproves the Stamp 
and Excise Duties (Amendment) 
Ordinance, 1971 (No. 16 of 1971) 
promulgated by the President on the 22nd 
October, 1971." 
The motion was negatived. 
MR. DEPUTY CHAIRMAN: The question 

is: 
"That the Bill further to amend the Indian 

Stamp Act, 1899, the Central Excises and 
Salt Act, 1944 and Excise and the Union 
Duties of Excise (Distribution) Act, 1962, 
as passed by the Lok Sabha, be taken into 
consideration." 
The motion was adopted. 
MR. DEPUTY CHAIRMAN: We shall 

now take up clause by clause consideration of 
the Bill. 
Clauses 2 to 5 were added to the Bill. 
Clause 1 (Short Title and Commencement) 
SHRI    SUNDAR   SINGH   BHANDARI : 
Sir, I move— 

"That   the  Rajya   Sabha recommends to 
the Lok Sabha that the 

following amendment be made in the stamp 
and Excise Duties (Amendment) Bill, 1971, 
as passed by the Lok Sabha namely: — 

'That at   page 1, lines 5 and   6 be 
deleted.'   ." 

The question was proposed. 
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SHRIMATI SUSHILA ROHATGI: I 
would like to draw the attention of the hon. 
Member to clause 5 (1) of the Bill which 
repeals the Stamp and Excise Duties 
(Amendment) Ordinance, 1971. 

SHRI SUNDAR SINGH BHANDARI : 
From what time? 

SHRIMATI SUSHILA ROHATGI: The 
moment the Bill is passed, the Ordinance will 
be repealed. The point that you have raised is 
Ii very relevant  one  and  for your 
information 

I have given that. Another point hon. 
Member has mentioned is that it should be 
levied after it has received the President's 
absent. The only reason why the Ordinance 
was ulgated was the urgency behind it. 
Every day's delay causes a substantial loss 
of revenue. 

SHRI SUNDAR SINGH BHANDARI: I 
am not objecting to it. 

SHRIMATI SUSHILA ROHATGI: We 
have approved the Ordinance just a minute 
before. 

SHRI SUNDAR SINGH BHANDARI: 
Now, the Ordinance having been approved 
by Parliament, it stands on the Statute 
Book. Two Acts simultaneously remain on 
the Statute Book from the 15th November 
till 4th December. 

SHRIMATI SUSHILA ROHATGI: I 
have already replied to that point. We 
cannot accept the amendment. 

SHRI AKBAR ALI KHAN: May I just 
submit that the moment this law comes into 
force, it will be in operation? Till then, 
whatever provisions were there would 
remain. After the passing of this Bill, the 
Ordinance does not stand at all. Where is 
the question of two laws prevailing at one 
and the same time? 

SHRI SUNDAR SINGH BHANDARI : 
My objection stands even after the 
explanation. Whatever you decide, you can, 
I leave it to the brute majority. 

MR. DEPUTY    CHAIRMAN:  Are 
you withdrawing it? 

SHRI SUNDAR SINGH BHANDARI: 
No, Sir. I stand on very solid  grounds. 

MR. DEPUTY    CHAIRMAN: The 
question is: 

"1 That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Stamp and 
Excise Duties (Amendment) Bill, 1971, 
as passed by the Lok Sabha namely: — 

'That at nage 1, lines 5 and 6 be 
deleted'." 

The motion was negatived. 
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MR.   DEPUTY   CHAIRMAN:   The 
question is: 

That clause 1 stand   part of the Bill. 
The motion was adopted. Clause 1 was added 
to the Bill. The Enacting Formula and the 
Title were added to the Bill. 

SHRIMATI SUSHILA  ROHATGI: Sir, I 
move: 

"That the Bill be returned." 
The Question was proposed. 
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